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ORDER DATED 12-08-2002, 

Heard Shri Ganeswar Rath, r.earned Counsel for 

the Applicant and shri U.3.Mohapatra, Learn& Additional 

standing Counsel for the Union of India appearing for the 

Res pond ents. 

It is Submitted by Mr.Rath,Learned Counsel for 

the Applicant that the grievances of the Applicant, during 

the pendency of this Original Application, have already been 

resolved by issuance of AnflexUre_R/2 to the COunterMherejn 

the services of the Applicant have already Ocen regularised 

and other consequential benefits have already been granted. 

In the aforesaid premises, the grievanc.° 

of the Applicant havinG already oeefl resolved, this 

Original Application stands dirnissed (as the same has 

already Decorne infructuous) without imposing any order as 

to Costs. 

send copies of this order to the parties 

and the Counsel for both 

(NAN ORANJAN MOHAN T) 
MEM3 ER (JuDIcIAL) 

KNM/CM. 


